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BEFORE THE NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH
CP No.: 652/252NCLT/M B/M AlU20l E

19. Accordingl-'-. this Petition/Application is alloued. The restoration of the Company's

name to the Register of Companies maintained by the RoC Pune, is hereby ordered,

with a direction that the Company shall comply with the Provisions of the Act. And

fudher it will be subject to palment of costs of < 1,00,000/- to be paid by way of

Demand Drati in favour of"Pay and Accounts Otllcer, Ministry ofCorporate Affairs,

Pune". \yithin 7 da.vs fiom the receipt of the duly certified copy of this Order. to this

office. Consequentially thereupon the Bank Account/s if freezed shall get defieezed

and to be operated by the Petitioner Company.

21. Ordered accordingly. To be consigned to Records.

Dated : 26.04.2018 M. K. SHRAWAT
NTENTBT]R (JUDICIAL)

4lPaBe

20. This Petition bearing No. 652/252,NCLT/MB/2018 is, therefore, disposed of on the

tenns directed above. The Leamed RoC shall give effect to this Order only after perusal

ofthe Compliance report ofthe costs imposed. The Company is directed to file all the

required documents and shall fulfil othff relevant statutory compliances within 30 days

from Restoration of its name in the Register ofCompanies maintained by RoC'
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